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Slashiu1 of prices ot Ca.prolactam b7 
Gujarat Stat.~ Fertilizers co. 

*934 SHRI PRASANNABHAI MEHE-
TA: Will the Minister of PETROLEUM, 
AND CHEMICALS AND FERTILI-
ZERS be pleased to state: 

(a) whether it is a fact that Gujarat 
State Fertilizers Company has slashed 
the prices of caprolactum lo get rid of 
its accumulated stocks; 

(b) if so, whether the company has 
also· represented to Government to re-
view the policy of allowing caprolac-
tum under O.G.L.; 

( c) if so, whether the company was 
also seeking an increase in the reten-
tion price of its urea; and 

(d) if so, the reaction of the Gov· 
ernment in regard to their request? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM A~D 
CHEMICALS AND FERTILIZERS 
(SHRI JANESHWAR MISHRA): (a) 
and (b). Yes, Sir. The representation 
of the Gujarat State Fertilizers Com· 
pany for a review of the import polic;y 
has already been looked into. It r as 
been decided, under the new import 
policy for 1978-7!J, to analise the \mport 
of caprolactum through the i::it3.te 
Chemicals and Pharmaceuticals corpo-
ration of lndia who wil obtain clear-
ance from the Government before 
making any imports. 

(e) and (dl. Yes, Sir. The represen-
tation of the company bas been referred 
to the Fertilizers Industry Coordina· 
tion Committee for examination. 

Memorandum from Mercantile 
Employees Unien 

"'fl35. SHRI MUKANDA MONDAL: 
Will the .Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether Federation of Mercan-
tile Employees Union submitted a 
memorandum on 15th April, 1977 to 
him with the request to protect the 
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interest of the employees as well as 
the financial interest of the Govern. 
ment; 

(b) if so, what are the facts there-
of; and 

(c) what action if any, has been 
taken on the said representation? 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI 
SHANTI BHUSHAN): (a) to (c). The 
Department of Company Afrairs re-
ceived a letter dated 7th April, 1977 
from the Federation of Mercantile 
Employees Union relating to the affairs 
of M/s. Armstrong Smith Limited, 
which is a company registered in 
Bombay with Branches at Delhi and 
Calcutta. The Memorandum com-
plained that there has been retrench-
ment of employees in the Calcutta 
Branch and the total number of em-
ployees was brought down from 80 in 
1973 to 22 in 1976. There has '.llso 
been some retrenchment in the staff in 
Bombay and Delhi offices also. It was 
also mentioned that the Calcutta branch 
of the company was not able to execute 
orders for want of required finances 
and that the Government directors 
have miserably failed to protect tte 
interests of the workers as well as tht:> 
interest of the company. 

Mis. Armstrong Smith Limited is a 
subsidiary of M/s. Belapur Sugar and 
Allied Industries Limited. Two Gov-
ernment directors were appointed in 
Mis. Belapur Sugar and Allied Indus-
tries Limited for a period of two years 
with effect from 28th March, 1973. 
After the expiry of the said period 
their appointments were not extended 
by Government. However, these two 
Government directors got themselves 
appointed as Directors of M/s. Jim~­
strong Smith Limited by virtue 
of its being a subsidiary of M/s. Bela-
pur Sugar and Allied Industr1es 
Limited. 

The complaints were referred to the 
company. The company has explain-
ed that the Calcutta Unit was not func-
tioning on a remunerative basis and 

hence it has been decided to close it 
down. Further the financial position 
of the company is also not very sound 
to enable it to provide additional 
finances for maintaining the manufac-
turing unit of the Calcutta Branch. 

In view of the position explained ov 
the company it is not possible for Gov-
ernment to interfere in the internal 
working of the company. 

High price and non-availability of 
Kerosene 

*936. SHRI G. S. REDDI: Will the 
Minister of PETROLEUM AND CHE-
MICALS AND FERTILIZERS be 
pleased to state: 

(a) whether there have been com-
plaints of non-availability of kerosene 
or of high prices being charged after 
the Union Budget raised the excise 
duty and kerosene prices went up; and 

(b) if so, what steps have been 
taken to make available kerosene at 
controlled rates particularly in rural 
areas? 

THE MINISTER OF STATE IN 
THE MINISTRY OF PETROLEUM 
AND CHEMICALS AND FERTI-
LIZERS (SHRI JANESHWAR MISH-
RA): (a) No compliaints have been 
Teceived by the oil companies or the 
Ministry of Petroleum and Chemicals 
and Fertilizers of non-availability of 
kerosene or of high prices being 
charged for kerosene since the time 
excise duty rates were raised under 
the Union Budget for 1978-79. 

(b) The following steps have been 
taken to ensure adequate availability 
of kerosene: 

(i) Adequ"ate 1mport of kerosene 
has been organised to maintain pro-
per inventory of the product in the 
country. 

{ii) State Coordinators from 
amongst the oil companies have 
.been appointed to ensure uninter-
rupted availability of petroleum 




